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Mr. V.5. Gurjar - Counsel fof the Pet itioner.
None present on behalﬁ of the respond%nts.

Heard the learned counsel for%the petitioner.
2. There is no error apparent onéthe face of
record which may justify re-opening tﬁe case for
review under Order 47 Rule 1 of C.P.C.

3. The R.P. is accordingly dismissed.
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